NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD

MA 01/424(3)/NCLT/AHM/2017
In C.P. No. 7/397-398/CLB/MB/2015

Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
‘Hon’ble Ms. MANORAMA KUMARI MEMBER JUDICIAL

Jap Agro Foods Pvt. Ltd. & Ors.

>ection of the Companies Act:  Section 634A of the Com anies Act, 1956 r.w.

Section 424(3) of the Companies Act, 2013

>.NO. NAME (CAPITAL LETTERS) _DESIGNATION __ REPRESENTATION _SIGNATURE

L Rvtu QuamH ghad mw —_}Z\%

2.

ORDER

Learned Advocate Ms. Ritu Shah 1/b Learned Advocate Mr. Pavan Godiawala
present for Applicant. None present for Respondents No. 1 to 3.

Respondent sent letter for adjournment.

List the matter on 1%3.03.201 8.

(s

MANORAMA KUMARI BI RAVEENDRA BABU
MEMBER JUDICIAL

MEMBER JUDICIAL
Dated this the 24th day of January, 2018. .




